
   

   

 

  
 

        
      

          

 

    

 

   

 
  

 

 

  

          

 

           

            

            

              

            

  

  

         



CP No. 1103/I&BP/2017

Ld. Counsel for the Standard Chartered Bank wishes to file a reply.

Given the fact that they were notified by the Petitioner that the matter would come

up for hearing on 22.06.2017, it ('ould beiust an expedient to Sive them opportunity
to file their reply and to be heard before the orders passed in this case.

Accordingly, matter be relisted on 22.06.2017. Ld. Counsel appearing for
Standard Chartered Bank submits that she shall intimates the Petitioner's Counsel
vidc e-mail about the case being listed tomorrow.

Ina Malhotra
Member fludicial)
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